GOVERNMENT OF INDIA
MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
LOK SABHA
UNSTARRED QUESTION NO. 4079
TO BE ANSWERED ON 23.12.2015

CESS ON INCOME/CORPORATE TAX FOR SKILL DEVELOPMENT

QUESTION
4079. DR. HEENA VIJAYKUMAR GAVIT: SHRI P. NAGARAJAN:
SHRI RAHUL SHEWALE: SHRI DHANANJAY MAHADIK:
SHRI VINAYAK BHAURAO RAUT: ADV. M. UDHAYAKUMAR:
SHRI RAJESH KUMAR DIWAKER: SHRI SATAV RAJEEV:
SHRIMATI SUPRIYA SULE: DR. J. JAYAVARDHAN:

DR. SHRIKANT EKNATH SHINDE:

Will the Minister of SKILL DEVELOPMENT AND ENTREPRENEURSHIP be pleased
to state:

(&)  whether the Government is considering the possibility of levying a 2% cess on individual
and corporate income tax to fund its ambitious nationwide skill development programme;

(b)  if so, the details thereof and the aim behind the proposal;

(c) the target fixed to earn fund through this tax and the manner in which the fund is
proposed to be utilised along with the nature of training to be provided;

(d) the estimated amount required to achieve the targets along with the budget allocation
for the year 2015-16 and the steps taken so far to achieve the targets; and

(e) the time by which a final decision is likely to be taken in this regard?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) IN THE MINISTRY OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI RAJIV PRATAP RUDY)

(a) to (e) Skill development is complimentary to formal education and is essential to increase
productivity and employability in the country. In February, 2015, Ministry of Skill Development
and Entrepreneurship had submitted a budget proposal for the financial year 2015-16 for
levying a skill cess of 2% of the lines of education cess on direct taxation, which could be
specifically earmarked for Ministry of Skill Development and Entrepreneurship to steer the Skill
India Initiative. However the proposal for skill cess was not included in the Budget 2015-16.
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